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ARTS OF THE APPLICANT:

 PARTICUL 7
ndra'Nath thsh, aged about 39

Sri Soume

n Ghosh, son of Khagg
er SSE/pw/NALHATI,'

| residing at Vizlllage‘ and Post Office

years, working as Track maintaiper-1, und

n, Eastern Railway

Howrah Divisio
i _ ,
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(i) ‘The Chairman, Ra
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onal P rsonnel. Officef, 1__Eastern Railway,

(iif) ~Senior Divisi
‘Howrah Division, Howrah1
way, Howrah 1

(iv) Senior Divisional Engineer, Eastern Rail

(v)-  Senior Divisional Eng ineer/ Co-ordination: Howrah
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Vi No. O.A. 350/00663/2018 Date of order: 5.6.2018 yi

Present: Hon’ble Mr. A.K. Patnaik, Judicial Member

For the Applicant Mr. A. Chakraborty, Counsel |

For the Respondents ; Mr. S. Banerjee, Counsel ”

ORDER(Oral |

A.K. Patnaik, Judicial Member:
Heard Mr. A. Chakraborty, Ld. Counsel for the applicant and Mr. S. |

Banerjee, Ld. Counsel for the official respondents. !

2. This OA has been filed by the applicant, Shri Soumen Ghosh, Son of |
|

Khagendra Nath Ghosh, praying for the following reliefs: : |

ohdents to prepare replacement ”
gﬁﬁean in the panel of successful |
s) of Station Master. Since two |

uitab%j the medical test.”

‘i) An order do issue direcgg@gitﬁéjgreqs
~ panel and to include tt@%‘me the a
candidate for pronfgtion tafthe 1ot

iLd. Counsel for the |

3. The facts in ajnut shell"as<E ..t'_ [ _raboﬁ/,
bn line GDCE for SM |

GDCE for Station Master :/\ére l&ueat’éfé‘a tef A panel was prepared for !

appointment to the post o:\éﬁli’onqmaster; he applicant's name was not ,‘1
included in the said list. He preferred a representation dated 21.2.2018, which is U

ll
|
4,  Mr. Chakraborty, Ld. Counsel for the applicant submitted that theI:

still pending consideration.

grievance of the applicant would be more or less addressed if a specific order is;}

passed by directing the concerned authority i.e. respondent No. 3 or any otherl‘J

competent authority to consider and dispose of the represehtation dated;‘
. |

21.2.2018 within a specific time frame. , ”
5. Therefore, | dispose of this O.A. by directing the respondent No. 3 or any
i

other competent authority that, if any, such representation as claimed by thé

applicant has been preferred on 21.2.2018 and the same is still pendind
|

R
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/ " consideration. then the same may be considered and disposed of within a period

-of four weeks from the date of receipt of this order.

6.  Though | have not entered into the merits of the case still then | hope and
trust that aftef such ‘consideration, if the applicant's grievance is found to be II
genuine, then expeditious steps may be taken by the concerned respondent No. {f
3 or any other competent authonty within a. further period of four weeks from the | ,:
date of such consideration to extend the benefits to the applicant. However, if mlﬁl
the meantime, the sald representation stated to have been preferred on'ljI

d

21.2.2018 has already been dlsposed of then the result thereof be commumcated
J

to the applicant within a period of 2 weeks from the date of recelpt of a copy of
‘f'

|

this order. . ' .
i
|

7. With the aforesaid observ (klgmfah@a“ fé,gt;ﬁ‘ihe O.A. is disposed of. |
1y Lon opy of this order along

8.

Bl

(AK. Patnaik) |
= - l
Judicial Member
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